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1. The petitioner is an assessee under the Income Tax Act, 1961 (hereinafter
referred to as 'the Act' for short). The petitioner has filed this writ petition
aggrieved by Ext.P1 assessment order for the assessment year 2021-2022,
passed by the 1st respondent, under Section 143(3) read with Section 144B of
the Act. Against Ext.P1 assessment order, the petitioner preferred Ext.P2 appeal
under Section 246A of the Act accompanied by Ext.P3 stay petition before the
3rd respondent. Pending the appeal, the 2nd respondent has proceeded against
the petitioner for the recovery of the amount pursuant to Ext.P1 assessment
order. The limited prayer of the petitioner is for an expeditious consideration of
Ext.P2 appeal by the 3rd respondent.

2. Heard the learned counsel for the petitioner and the learned Standing Counsel.

3. In the facts and circumstances of the case and having considered the
submissions made across the Bar, there will be a direction to the 3rd respondent
to consider Ext.P3 stay petition, as expeditiously as possible, at any rate, within
a period of two months from the date of receipt of a copy of this judgment. Till
such time the appeal is disposed of, recovery proceedings pursuant to Ext.P1
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shall stand deferred.

The writ petition is disposed of accordingly.
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